IN THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH (COURT - II)
(Through Hybrid Mode)

Item No. 132

CONT.A(IBC)/6(CH)2024

In

C.P. (IB) 76 /Chd/Hry/2021
(Admitted on 28.06.2024)
Other IA’s on 19.11.2024)

IN THE MATTER OF:
Mr. Harsh Khanna Petitioner/Financial Creditor

Versus
Savyasachi Infrastructure Pvt. Ltd. ... Respondent/Corporate Debtor
Under Section: 7, 60(5) IBC 2016

Order delivered on 07.10.2024

CORAM:

SHRI. UMESH KUMAR SHUKLA, SHRI. HARNAM SINGH THAKUR,
HON’BLE MEMBER (T) HON’BLE MEMBER (J)
PRESENT:

For the Applicant in : Ms. Swati Saluja, Advocate
CONT.A(IBC)/6(CH)2024

ORDER
The matter has been taken up on special mentioning made by learned
counsel for the applicant in CONT.A(IBC)/6(CH)2024.

CONT.A(IBC)/6(CH)2024

The IRP is not present at the time of hearing of the matter, let the matter
be reported to the IBBI that he has failed to appear on instruction of IBBI.
Moreover, he is directed to file a short note on maintainability part. Let the

matter be listed on 19.11.2024.

Sd/- Sd/-
(UMESH KUMAR SHUKLA) (HARNAM SINGH THAKUR)
HON’BLE MEMBER (T) HON’BLE MEMBER (J)

Atiqur Rehman
07.10.2024



